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IN THE INCOME TAX APPELLATE TRIBUNAL
‘B’ BENCH: CHENNAI

ft 77 par AR, Re Tex vd 4t To. SR, IgATYT ot 9o
BEFORE SHRI MANU KUMAR GIRI, JUDICIAL MEMBER AND
SHRI S.R.RAGHUNATHA, ACCOUNTANT MEMBER

afayr 3rdrer 9/MA. Nos. 6 & 7/Chny/2026

IN

3T 37dTer 9. (ITA Nos. 127 & 128/Chny/2025
feRur a¥/ Assessment Years: 2014-15 & 2016-17

Lakshmi Padmapriya Anjani Devi V. | The Asst. Commissioner of

Tallam, Income Tax, Central Circle-

Flat No.502, Satya Sai Towers, 1(2), Chennai.

Nagarampalem, Guntur - 522 004.

Andhra Pradesh.

[PAN: AOIPA 4864N]

(3acs /Applicant) (9cudff/Respondent)

3Tded §r 3T A/ Applicant by Mr. H.Yeshwanth Kumar, CA

geft fr 3R d/Respondent by Mr. Karthik Dasari, JCIT

geAaTg @I dRI@/Date of Hearing 13.02.2026

gIYuTehIdiiig /Date of Pronouncement 13.02.2026
MCT/ORDER

PER MANU KUMAR GIRI, JM:-

This present captioned Miscellaneous Application has been filed

by the Assessee/Applicant seeking extension of time to deposit cost.

2. We have heard the rival contentions and perused the material on

record. We further grant assessee 30 days time to deposit the cost
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as mentioned in the impugned order of this Tribunal. We make it
clear that henceforth no further time will be granted.
3. In the result, the captioned Miscellaneous Application filed by the

Assessee/Applicant is allowed in terms above.

Order pronounced on the 13"™ day of February 2026, in Chennai.
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